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BEFORE THE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH PUNE 

ORIGINAL APPLICATION NO. 125 OF 2023 (WZ) 

(LETTER PETITION) 

 

IN THE MATTER OF: 

Praful N. Mahajan         ….. Applicant  

Versus. 

Chief Officer, Achalpur Municipal Council & Ors.  …..  Respondents 

         

COMPLIANCE REPORT ON BEHALF OF THE 

RESPONDENT NO. 1 IN TERMS OF THE 

ORDER DATED 21.11.2024 PASSED BY THIS 

HON’BLE NATIONAL GREEN TRIBUNAL 

(WZ) IN ORIGINAL APPLICATION NO. 125 OF 

2023 (WZ). 

TO,  

THE HON’BLE CHAIRMAN, 

AND HIS HON’BLE COMPANION MEMBERS 

OF THE HON’BLE NATIONAL GREEN TRIBUNAL. 

 

1. The present Original Application is a Letter Petition pertaining to the alleged 

dumping of solid waste and its alleged burning by the Achalpur Municipal Council- 

the Respondent No. 1 at Survey No. 83/3, 117, Mouje Raipura, Taluka: Achalpur, 

District: Amravati. 
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2. That, on a letter received from one Mr. Praful N. Mahajan, alleging dumping of solid 

waste and its alleged burning having adverse impact on the agricultural land, this 

Hon’ble Tribunal vide the order dated 03.07.2023 was pleased to call for an action 

taken report from the Respondent No. 2. The Respondent No. 2 on 22.08.2023 filed 

an action taken report vide an email dated 22.08.2023. This Hon’ble Tribunal was 

pleased to consider the action taken report dated 22.08.2023 on 09.10.2023. On 

perusal of the said report, this Hon’ble Tribunal admitted the present Original 

Application (Letter Petition). Vide the order dated 09.10.2023, this Hon’ble Tribunal 

was also pleased to constitute a Joint Committee, comprising of the Respondent No. 

1 to Respondent No. 3 to visit the aforementioned site and to submit a report on the 

following points: 

1. “Whether the Solid Waste which is being generated per day, is being taken 

care of by the existing SWM Plant/Facility or not? And if there is a gap, then 

what proposal is made at their end to meet this requirement? 

2. What is the quantity of legacy waste which needs to be cleared through bio-

remediation and what steps are being taken for the same? 

3. The Report shall also be filing regarding its impact on nearby agricultural 

fields and health of the people residing in the nearby area/vicinity? 

4. Time-bound action plan shall be submitted to us for implementing the Solid 

Waste Rules, 2016 in respect of solid waste and legacy waste? 
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5. Since the SWM Plant was required to be set up by 07.04.2021 as per the 

judgment of this Hon’ble Tribunal passed in Original Application No. 606 of 

2018, the Committee shall also ascertain the amount of environment damage 

compensation to be levied on the Achalpur Municipal Council for the 

violation till date?”   

 

3. The Joint Committee constituted by this Hon’ble Tribunal submitted its Report in 

terms of the Order dated 09.10.2023 before this Hon’ble Tribunal. The Advocate 

appearing on behalf of the Respondent No. 1-Council sought time to file objections 

to the Joint Committee Report as well as reply in the present Original Application. 

This Hon’ble Tribunal was pleased to grant the time as sought for, vide its order 

dated 03.05.2024. Therefore, in compliance of the Order dated 03.05.2024, the 

Respondent No. 1 on 06.08.2024 had filed a Detailed Reply (Pg No. 71 to 104 of the 

Paperbook) to the Joint Committee Report, thereby explaining in detail the ground 

position of the Solid Waste Management within the jurisdiction of Respondent No. 

1-Council and the steps taken by the Respondent No. 1-Council in compliance of the 

Solid Waste Management Rule, 2016 in order to process the Daily generated 

Municipal Solid Waste as well as the accumulated Legacy Waste. Also, vide the 

Detailed Reply, it was categorically submitted by the Respondent No. 1 that, issue 

pertaining to the non-compliance of the Solid Waste Management Rules, 2016 by 
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the Urban Local Bodies (ULB) in the entire State of Maharashtra has already been 

considered by the Principal Bench of this Hon’ble Tribunal in Original Application 

No. 606 of 2018 and the Principal Bench of this Hon’ble Tribunal vide its Order 

dated 08.09.2022 has imposed a penalty of Rs. 12,000/- Crores on the State of 

Maharashtra for non-compliance of the same. The Compensation of Rs. 12,000/- 

Crores imposed in the Original Application No. 606 of 2018 has been imposed after 

considering a Presentation prepared by the Chief Secretary, Government of 

Maharashtra on 07.09.2022, wherein the data collected by the State of Maharashtra 

had calculated the total amount of accumulated Legacy Waste in the ULBs in the 

State of Maharashtra to be 3,94,19,287 tons, including the Legacy Waste 

accumulated within the jurisdiction of the Respondent No. 1. Also, the Order dated 

08.09.2022 passed by the Principal Bench of this Hon’ble Tribunal in Original 

Application No. 606 of 2018, was challenged before the Hon’ble Supreme Court in 

Civil Appeal (Diary) No. 44889 of 2023 and the Hon’ble Supreme Court vide an 

Order dated 28.11.2023 was pleased to stay the direction of the Principal Bench of 

this Hon’ble Tribunal in Original Application No. 606 of 2018, requiring the State 

of Maharashtra to deposit an amount of Rs. 12,000/- Crores as compensation in a 

‘Separate Ring-Fenced Account’. Thus, in such circumstances, the issue of payment 

of Environmental Compensation on the State of Maharashtra in sub judice before 

the Hon’ble Supreme Court and therefore, this Hon’ble Tribunal may hold its hand 
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with regards to the imposition of Environmental Compensation on the Respondent 

No. 1 for the un-remediated Legacy Waste accumulated within the jurisdiction of 

the State of Maharashtra and more particularly, the Respondent No. 1.        

4. In furtherance thereof, the Respondent No. 2- MPCB filed a Reply Affidavit dated 

19.11.2024 before this Hon’ble Tribunal in the present Original Application No. 125 

of 2023 (WZ), specifying that, the Hon’ble National Green Tribunal, Principal 

Bench vide its Order dated 08.09.2022, in Original Application No. 606 of 2018, 

while imposing Rs. 12,000/- Crores compensation on the State of Maharashtra had 

clarified that, if the violations continue, liability to pay additional compensation may 

have to be considered and in compliance thereof, will be the Responsibility of the 

Chief Secretary, Government of Maharashtra.  

5. In pursuance thereof, the Hon’ble Tribunal vide its Order dated 21.11.2024 was 

pleased to directed the Respondent No. 1 as well as the Respondent No. 2- MPCB 

to provide a clarification to this Hon’ble Tribunal, as to what was the quantity of 

Legacy Waste as on 08.09.2022 and thereafter, how much addition has happened in 

the quantity of Legacy Waste accumulated within the jurisdiction of the Respondent 

No. 1. In compliance of the Order dated 21.11.2024 passed by this Hon’ble Court, 

the Respondent No. 1, is filing the present Compliance Report in order to provide 

the requisite information of the accumulated Legacy Waste on the site of the 

Respondent No. 1 on 08.09.2022 and its reduction in quantity thereafter.  
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Scientific Disposal of Legacy Waste accumulated within the jurisdiction of the 

Respondent No. 1- Council. 

A. The Respondent No. 1 Council is an ‘A’ Class Municipal Council in the District 

of Amravati, having a population of 1,12,311 people as per the census of 2011. 

The Respondent No. 1 Council has been using the Raipura Dump site to dispose 

of the Municipal Solid Waste generated within the jurisdiction of the Respondent 

No. 1 Council since the year 2003. Previously, the Respondent No. 1 Council 

was undertaking the operations of dispose of the Municipal Solid Waste at two 

locations viz. Wadura and Raipura Paratwada, Taluka- Amravati, District- 

Amravati. However, subsequently the Respondent No. 1 Council had to shut 

down the dumping site at Wadura and thereafter, the waste collected at Achalpur 

as well as Paratwada cities has been dumped at the Raipura Dumping Site.  

B. Admittedly, there has been an accumulation of solid waste at the Raipura 

Dumping Site since the year 2003. Subsequently, in compliance of Rule 22 of 

the Solid Waste Management Rules, 2016 (SMW Rules, 2016), the Respondent 

No. 1 started to undertake the bio-remediation of the Legacy Waste at the 

Raipura Dumping Site in the year 2017. A Work Order for bio-remediation of 

5279 CUM quantity of Legal Waste was allotted to one, VijayLaxmi Organic 

Compost and Agro Amravati on 07.03.2019 and the remediation of the same was 
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successfully completed on 25.08.2020. Subsequently, it is submitted that, due to 

the COVID-19 Pandemic, there was no bio-remediation of Legacy Waste on the 

Dumping Site of the Respondent No. 1 till December, 2021. 

C. Thereafter, in the month of January 2022, the Respondent No. 1 undertook a 

Contour Survey by appointing one, Vidarbha Surveyor, Achaplur. In pursuance 

thereof, Vidarbha Surveyor submitted a Survey Report dated 19.01.2022, 

wherein the total quantity of Legacy Waste accumulated on the Dumping Site of 

the Respondent No. 1 was 42,486.886 Cum. Thus, it is submitted that, the total 

quantity of Legacy Waste as accumulate within the jurisdiction of the 

Respondent No. 1 was 42,486.886 Cum as on January, 2022. A copy of the 

Survey Report dated 19.01.2022 prepared by Vidarbha Surveyor on Dumping 

Site of the Respondent No. 1 is enclosed herewith as ANNEXURE R-1. 

D. Subsequently, the State of Maharashtra under ‘Swachh Bharat Mission- Urban 

2.0’ issued an Administrative Approval for processing Legacy Waste through 

bio-mining at the Raipura Dumping Site vide an Order dated 10.08.2022 bearing 

No. SwaMA/2022/Pra-Kra-93/NVI-34 to the Respondent No. 1. Vide the said 

Order dated 10.08.2022, the State of Maharashtra granted an approval to the 

Respondent No. 1 for processing an amount of 22,000 CUM of Legacy Waste 

out of the total of  42,486.886 Cum of Legacy Waste at the Dumping Site of the 

Respondent No. 1. A copy of the Order dated 10.08.2022 issued by the State of 
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Maharashtra bearing No. SwaMA/2022/Pra-Kra-93/NVI-34 has already been 

annexed by the Respondent No. 1 along with its Reply to the Joint Committee 

Report dated 06.08.2024 as Annexure R-18 (Pg No. 590-593 of the Paperbook) 

and is therefore, not annexed herewith.     

E. Consequently, vide an Order dated 05.04.2023 bearing No. JA.KRA.MUA/ 

MAJAPRA/RECHISHA/TAMM/1016, the State of Maharashtra through 

Maharashtra Jeevan Pradikaram also granted its Technical Approval to the 

Respondent No. 1 to undertake bio-mining of a quantity of 22,000 CUM of 

Legacy Waste out of Legacy Waste out of the total of  42,486.886 Cum of 

Legacy Waste at the Raipura Dumping Site. A copy of the Order dated 

05.04.2023 issued by the State of Maharashtra bearing No. JA.KRA.MUA/ 

MAJAPRA/RECHISHA/TAMM/1016 has already been annexed by the 

Respondent No. 1 along with its Reply to the Joint Committee Report dated 

06.08.2024 as Annexure R-19 (Pg No. 594-596 of the Paperbook) and is 

therefore, not annexed herewith.  

F. It is submitted that, in pursuance of the Administrative Approval dated 

10.08.2022 as well as the Technical Approval dated 05.04.2023 accorded to the 

Respondent No. 1 by the State of Maharashtra to bio-remediate a quantity of 

22,000 CUM of Legacy Waste out of Legacy Waste out of the total of  

42,486.886 Cum of Legacy Waste at the Raipura Dumping Site, the Respondent 
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No. 1 floated a Tender dated 07.07.2023. Vide the said Tender dated 07.07.2023, 

the Respondent No. 1 called upon Institutions to undertake the work of 

processing 22,000 CUM of Legacy Waste at the Raipura Dumping Site. A copy 

of the Tender dated 07.07.2023 issued by the Respondent No. 1 has already been 

annexed by the Respondent No. 1 along with its Reply to the Joint Committee 

Report dated 06.08.2024 as Annexure R-20 (Pg No. 597 of the Paperbook) and 

is therefore, not annexed herewith.     

G. Thereafter, out of the 3 Bids received by the Respondent No. 1 in pursuance of 

the Tender floated by the Respondent No. 1, one, M/s Supreme Gold Irrigation 

Ltd. being the lowest Bidder was awarded the Tender dated 07.07.2023 as 

floated by the Respondent No 1. Once the bid of M/s Supreme Gold Irrigation 

Ltd. was accepted by the Respondent No. 1, the Respondent No. 1 issued an 

Order dated 07.09.2023 bearing Order No. 23 to M/s Supreme Gold Irrigation 

Ltd. to undertake the work of bio-mining of 22,000 Cum of Legacy Waste out 

of the total of 42,486.886 Cum of Legacy Waste at the Raipura Dumping Site. 

A copy of the Order dated 07.09.2023 issued by the Respondent No. 1 to M/s 

Supreme Gold Irrigation Ltd. has already been annexed by the Respondent No. 

1 along with its Reply to the Joint Committee Report dated 06.08.2024 as 

Annexure R-21 (Pg No. 598 of the Paperbook) and is therefore, not annexed 

herewith.     
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H. Subsequently, on 26.09.2023, the Respondent No. 1 entered into an Agreement 

with M/s Supreme Gold Irrigation Ltd. to undertake the work of bio-mining of 

22,000 Cum of Legacy Waste at the Raipura Dumping Site. Thus, it submitted 

that, out of the total of 42,486.886 Cum of Legacy Waste at the Raipura 

Dumping Site, a quantity of 22,000 Cum of Legacy Waste was to be bio-mined 

by M/s Supreme Gold Irrigation Ltd., at the Dumping Site of the Respondent 

No. 1. A copy of the Agreement dated 26.09.2023 entered into between the 

Respondent No. 1 and M/s Supreme Gold Irrigation Ltd., has already been 

annexed by the Respondent No. 1 along with its Reply to the Joint Committee 

Report dated 06.08.2024 as Annexure R-22 (Pg No. 599-609 of the Paperbook) 

and is therefore, not annexed herewith.      

I. In pursuance thereof, on 06.10.2023 the Respondent No. 1 issued a Work Order 

bearing No. AMC/AA.VI./MU.A/3484 of 2023 to M/s Supreme Gold Irrigation 

Ltd. for undertaking the work of bio-mining of 22,000 Cum of Legacy Waste at 

the Raipura Dumping Site. A copy of the Work Order dated 06.10.2023 issued 

by the Respondent No. 1 to M/s Supreme Gold Irrigation Ltd. has already been 

annexed by the Respondent No. 1 along with its Reply to the Joint Committee 

Report dated 06.08.2024 as Annexure R-23 (Pg No. 610 of the Paperbook) and 

is therefore, not annexed herewith.        
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J. Prior to commencement of the work of bio-remediation of the Legacy Waste in 

pursuance of the Work Order, M/s Supreme Gold Irrigation Ltd. undertook a 

Contour Survey Report on 24.10.2023, wherein it was found that, as on October 

2023, a total quantity of 52,209.21 Cum of Legacy Waste was accumulated on 

the Raipura Dumping Site of the Respondent No. 1. Thereafter, M/s Supreme 

Gold Irrigation Ltd. earmarked the quantity of 22,000 Cum of Legacy Waste 

which was to be bio-mined by M/s Supreme Gold Irrigation Ltd. out of the total 

of 52,209.21 Cum of Legacy Waste at the site. Thus, it is submitted that, on a 

bare perusal of the Contour Survey Report dated 24.10.2023, there existed a 

quantity of 52,209.21 Cum of Legacy Waste on the Dumping Site as on October 

2023. A copy of the Contour Survey Report dated 24.10.2023 prepared by M/s 

Supreme Gold Irrigation Ltd. on the Dumping Site of the Respondent No. 1 is 

enclosed herewith as ANNEXURE R-2.      

K. In terms of the Work Order dated 06.01.2023, M/s Supreme Gold Irrigation Ltd. 

commenced the work of bio-remediation of Legacy Waste on the Dumping Site 

of the Respondent No. 1 by installing the requisite equipments and machinery. 

A copy of Photographs showing the installation of the machinery by M/s 

Supreme Gold Irrigation Ltd. on the Dumping Site of the Respondent is already 

been annexed by the Respondent No. 1 along with its Reply to the Joint 
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Committee Report dated 06.08.2024 as Annexure R-25 (Pg No. 612-620 of the 

Paperbook) and is therefore, not annexed herewith.        

L.  In terms thereof, in pursuance of the work of bio-remediation undertaken, M/s 

Supreme Gold Irrigation Ltd. submitted a Status Report in March 2024, wherein 

it has been recorded that, a quantity of 45,668.277 Cum was accumulated on the 

Dumping Site as on March, 2024. Which only goes to show that, a total quantity 

of 6,540.933 Cum (52,209.21 Cum – 45,668.277 Cum) has been remediated by 

M/s Supreme Gold Irrigation Ltd. between the period from October 2023 to 

March 2024. Thus, the quantity of the accumulated Legacy Waste on the 

Dumping Site after October 2023 has reduced. A copy of the Status Report of 

March 2024 prepared by M/s Supreme Gold Irrigation Ltd. has already been 

annexed by the Respondent No. 1 along with its Reply to the Joint Committee 

Report dated 06.08.2024 as Annexure R-26 (Pg No. 621 of the Paperbook) and 

is therefore, not annexed herewith.        

M.  Further, M/s Supreme Gold Irrigation Ltd. prepared another such Report in 

June, 2024, wherein it was noted that, a total quantity of 35,071.110 Cum was 

accumulated on the Dumping Site as on June 2024. A bare perusal of the same, 

only goes to show that, a total quantity of 10,587.11 Cum (45,668.277 Cum – 

35,071.110 Cum) has further been remediated by M/s Supreme Gold Irrigation 

Ltd. In view thereof, it is submitted that, the total quantity of 52,209.21 Cum 

749



which was accumulated on the site as on October 2024 has now been reduced by 

undertaking the process of bio-mining by the Respondent No. 1 to 35,071.110 

Cum as on June 2024. Thus, out of the total Legacy Waste, only a quantity of 

35,071.110 Cum is existing on the Dumping Site as on June 2024. A copy of the 

Contour Survey Report of June 2024 prepared by M/s Supreme Gold Irrigation 

Ltd. on the Dumping Site of the Respondent No. 1 is enclosed herewith as 

ANNEXURE R-3.      

N. Furthermore, M/s Supreme Gold Irrigation Ltd. has continued to undertake the 

process of bio-mining of Legacy Waste and as on January 2025, vide another 

Contour Survey conducted by M/s Supreme Gold Irrigation Ltd., as on January 

2025, an amount of 28,820 Cum of Legacy Waste is accumulated on the Raipura 

Dumping Site. Thus, in such circumstances, it is submitted that, between June 

2024 to January 2025, M/s Supreme Gold Irrigation Ltd. has bio-remediated a 

quantity of 6,251 Cum (35,071 Cum – 28,820 Cum) of Legacy Waste on the 

Dumping Site. Therefore, in terms of the Work Order granted to M/s Supreme 

Gold Irrigation Ltd., out of the total 22,000 Cum of Legacy Waste, M/s Supreme 

Gold Irrigation Ltd. as on January 2025 is yet to remediate a total quantity of 

6,820 Cum of Legacy Waste accumulated on the Raipura Dumping Site. Also, it 

is submitted that, the Final Contour Survey Report of January 2025 is yet to be 

finalized and submitted by M/s Supreme Gold Irrigation Ltd. to the Respondent 
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No. 1 and therefore, the copy of the Report is not annexed along with the said 

Compliance Report. The Respondent No. 1 undertakes to submit a copy of the 

Contour Survey Report of January 2025, as and when received by the 

Respondent No. 1 from M/s Supreme Gold Irrigation Ltd. or as and when 

directed by this Hon’ble Tribunal.    

O. However, with regards to the remaining work of bio-remediation of the balance 

quantity of 30,000 Cum i.e. 52,209.21 Cum (total Legacy Waste as on October 

2023) – 22,000 Cum (Work Order granted to M/s Supreme Gold Irrigation Ltd.) 

of Legacy Waste, it is submitted that, the Respondent No. 1 would initiate a new 

Tender Procedure and shall take necessary steps to adhere to the statutory time 

lines to remediate the Legacy Waste at the Dumping Site.  

 

6. In view thereof, in terms of the Order of Hon’ble National Green Tribunal (WZ) 

dated 21.11.2024, with regards to the clarification sought by this Hon’ble Tribunal, 

it is submitted that, as on 08.09.2022, a total quantity of 46,132.96 CUM of Legacy 

Waste existed at the Raipura Dumping Site and only a quantity of 6,076.8 CUM of 

Legacy Waste i.e. up to 11.12.2023 was added to the Dumping Site.  

7. It is pertinent to note that, on 19.01.2022 when the Contour Survey was undertaken, 

a total quantity of 42,486.88 Cum of Legacy Waste was accumulated on the 

Dumping Site and in October 2023, as noted in the next Contour Survey, the quantity 
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of Legacy waste increased to 52,209.21 Cum. Therefore, from 19.01.2022 (First 

Survey) to 11.12.2023 (Second Survey) i.e. for a period of 24 months, a quantity of 

9722.99 Cum was added as Legacy Waste at the Dumping Site. This quantity of 

9722.99 Cum has been added as Legacy Waste over a period of 24 months and 

therefore, considering an average, a quantity of 405.12 CUM of Legacy Waste is 

added to the accumulated legacy Waste per month between the period from January 

2022 to October 2023. 

8. Thereafter, from January 2024, the Respondent No. 1 has been bio-remediating the 

accumulated Legacy Waste in accordance with law and as on 06.01.2025, a total 

quantity of 28,820 CUM is yet to be remediated by the Respondent No. 1. It is 

therefore, submitted that, only 6,076.8 CUM (405.12 Cum X 15 Months) was added 

to the Legacy Waste between 08.09.2022 (First Survey) to 11.12.2023 (Second 

Survey) i.e. only for a period of 15 months. Thereafter, there has been no addition 

in the accumulated Legacy Waste, as the Respondent No. 1 is undertaking the 

process of bio-remediation of Legacy Waste as well as the daily disposal of the 

Municipal Solid Waste in accordance with law.  

    

Place: Pune 

Date: _______ 

     

Advocates for the Respondent No. 1  
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Adv Sangramsingh R Bhonsle <srb.chambers@gmail.com>

Service: Compliance Report dated 27.01.2025 on behalf of the Respondent No.
1 in terms of the Order dated 21.11.2024 passed by the Hon’ble National Green
Tribunal (WZ) in Original Application No. 125 Of 2023 (WZ) between Sh. Praful
N. Mahajan Vs. Chief Officer, Achalpur Municipal Council & Ors.
1 message

Adv Sangramsingh R Bhonsle <srb.chambers@gmail.com> Mon, Jan 27, 2025 at 9:30 PM
To: ms@mpcb.govin, collector.amravati@maharashtra.gov.in, dtpms_pune@rediffmail.com, do_tpv1@rediffmail.com,
Prafulla narayan mahajan <prafullamahajan259@gmail.com>, adv.manasi.joshi@outlook.com,
aniruddha1488@gmail.com
Cc: Sangramsingh Bhonsle <sangramsinghbhonsle@gmail.com>

Sir,

We are the Advocates appearing on behalf of the Respondent No.1  in the abovementioned matter. We are filing
a Compliance Report dated 27.01.2025 on behalf of the Respondent No. 1 in terms of the Order dated 21.11.2024
passed by the Hon’ble National Green Tribunal (WZ) in Original Application No. 125 Of 2023 (WZ).
 

Please find attached herewith the copy of the same and consider this email as the service of the same on your
esteemed office.

Regards,
Sangramsingh R. Bhonsle
Advocate On Record
Supreme Court of India
H-5, Second Floor, Lajpat Nagar III,
New Delhi - 110024.
Mob- 9545809120
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